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Sanjay K. Agrawal, J

1. The suit filed by the petitioners / plaintiffs for declaration of title and
permanent injunction was rejected by the trial Court and it was affirmed by the

miscellaneous Appellate Court, aggrieved against which this writ petition has
been preferred by the petitioners.

2. I have heard learned counsel for the petitioners.

3. Both the Courts below have concurrently recorded a finding that neither the
plaintiffs have prima-facie case nor balance of convenience lies in their

favour and question of irreparable loss does not arise. The said finding of fact is
based on the material available on record. As such, I do not find any

jurisdictional error or illegality warranting interference under article 227 of the
Constitution. However, as the suit is pending consideration since

30.08.2013, the trial Court is directed to conclude the trial expeditiously,
preferably within a period of six months from the date of receipt of copy of
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this order.

4. With the aforesaid direction, the writ petition stands disposed of. No order as
to cost(s).
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